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IN THE NATIONAL GREEN TRIBUNAL, EASTERN ZONE ENCH

ORIGINAL APPLICATION NO. 26 OF 2023

IN THE MATTER OF:
Pl VANRAMCHHUANGI ... APPELLANT

Versus
UNION OF INDIA & ORS. ... RESPONDENTS

INDEX
Next date of hearing: 15.03.2023

Sr. | Particulars Page
No. Nos

1 | Counter affidavit on behalf of respondent no.4/ 1-42
State of Mizoram to the counter affidavit dated
14.03.2024 filed by the respondent no.3

2 | Annexure: R-4/1 43-305
A true and correct copy of the correspondences
on the complaints received against the
respondent No.3.

3 | Annexure: R-4/2 306-309
A true and correct copy of letter no. H.
88088/Poltn/47/16-MPCB  dated 17.09.2021
issued by the MPCB to the respondent no.3

4 | Annexure: R-4/3 310
A true and correct copy of The reminder letter
dated 10.12.2021 issued by MPCB

5 | Annexure: R-4/4 311
A true and correct copy of the letter no. H.
88088/Poltn./47/16-MPCB/388 dated
10.06.2022

6 | Annexure: R-4/5 312-355

A true and correct copy of the reply dated
11.07.2022 issued by respondent no.3 to the
letter dated 10.06.2022
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7 | Annexure: R-4/6 356-377
A true and correct copy of letter no.
13116/6/1/2021-LRS(L)/NH-54/Spoil Bank/7
dated 30.09.2021 along with his enclosures

8 | Annexure: R-4/7 378-384
A true and corret copy of the inspection report
dated 12.07.2022 of DLMC on implementation of
project of NH 54 within serchhip district (from
keitum Village to Bungtlang Village & Bypass
Road at Chhaihtlang Village.

9 | Annexure: R-4/8 385-387
A true and correct copy of the 3" Site inspection
report of DLMC on implementation of project at
NG-54 within Serchhip

10 | Annexure: R-4/9 388-389
A true and correct copy of the verification report
of the DLMC dated 29.07.2022 in respect of
Lunglei District

11 | Annexure: R-4/10 390-408
A true and correct copy of the Letter no.
13031/1/2021- TFD/903, dt 02.11.2022,

Proposal for diversion of 2.43278Ha of
Chhiahtlang and Serchhip, Package-I

12 | Annexure: R-4/11 409-424
A true and correct copy of the Letter No.
F.20017/2/2022-DFO(L)/177-193 dt 09.09.2022
in proposal for diversion of 8.9856 Ha of Package
-1l

13 | Annexure: R-4/12 425-439
A true and correct copy of the Letter No.
B.13021/1/2021-TFD/2233-34, dt. 15.08.2023,

Proposal for diversion of 8.9856Ha of Package-l|

14 | Annexure: R-4/13 340-463
A true and correct copy of the Letter No. F
NoF.20017/2/2022- DFO(L)/161-176, dt
09.09.2022

15 | Annexure: R-4/14 464-483

A true and correct copy of the report on violation
of the provision of the Forest (Conservation ) Act,
1980 in respect of Thenzawl Forest
(Conservation ), Act 1980 in respect of Thenzawl
Forest Division dated 02.11.2022
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Annexure: R-4/15

A true and correct copy of the re-verification of
Forest land under violation/damage in respect of
the project proposal for diversion of 2.43278 HA
of Forest land for construction of Bypass at
Chhiahtlang and Serchhip (Package-l) on
Aizawl-Tuipang Section of NH-54 dated
23.11.2022

484-485

17

Annexure: R-4/16

A true and correct copy of the Diversion of
2.43278 Ha of forest land for construction of
Bypass at Chhiahtland and Serchhip (Package -
I) on Aizawl -Tuipang Section of NH-54 in the
State of Mizoram vide letter no. G.20015/2/2021-
FST/Vol-l, dt.23.05.2023

486-487

18

Annexure: R-4/17
A true and correct copy of the Notification. No.
G.20015/29/2020 FST/Pt.Il dated 15.07.2022

488-489

19

Annexure: R-4/18

A true and correct copy of the notices of the
meetings of the committees and the attendance
records of the minutes of the said site visits and
the meetings

490-505

20

Annexure: R-4/19

A true and correct copy of the site inspection
report of DLMC in Serchhip District vide Letter
No. B. 13021/1/2021- TFD

506-518

21

Annexure: R-4/20
A true and correct copy of the minutes of the

meeting of three site inspections organised by
DLMC

519-527

22

Annexure: R-4/21

A true and correct copy of the 15tand 2" meeting
minutes of the State Level Monitoring
Committee

528-538

23

Annexure: R-4/22

A true and correct copy of the MoEF&CC Office
Memorandum No. F No. IA 3-22/10/2022-1A.1II(E
177258) dated 11.04.2022

539-540

24

Annexure: R-4/23
A true and correct copy of Letter No. G.
20015/2/2021-FST/Vol-1/11, dt. 06.01.2023

941-542
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25 | Annexure: R-4/24 543-547
A true and correct copy of the order dated
16.07.2020 passed in OA 68 of 2019 (EX)

26 | Annexure: R-4/25 548-570
A true and correct copy of the judgment of the
Hon’ble Supreme Court in Intellectural Forum,
Tirupathi v. The State of AP & Ors

27 | Annexure: R-4/26 571-573
A true and correct copy of Meeting minutes
dt.22.06.2022

28 | Annexure: R-4/27 574-577

A true and correct copy of the Minutes of Meeting
dt. 25.08.2022

29 | Annexure: R-4/28 578-680
A true and correct copy of the MPCB letter
dated.21.09.2023 submitting the

comments/clarifications to EF&CC Department
on imposition of penalty

30 | Annexure: R-4/29 681-682
A true and correct copy of the show cause notice
dated 25.05.2022

31 | Annexure: R-4/30 683-726
A true and correct copy of the reply dated
28.05.2022 to the show-cause notice

32 | Annexure: R-4/31 727
A true and correct copy of the MPCB letter dated
10.06.2022

Place: New Delhi
Date: 14.03.2023

(ANANDO MUKHERJEE)

Advocate for the State of Mizoram

[-13, Lower Ground Floor,

Lajpat Nagar-Ill, New Delhi-110024

Mob: 9654882874

Email: anandomukherjee.law@gmail.com
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List of Comaplsivts nm}“d})!ar}glﬁhphmrd muock disposal referred o Contracior !
Z00JI— I —If
1
Viltage Fass No . 9 te of Referred to |
Renson of Contplaint Contracter
Thilllang Due m corstruciion of MH34. muck and wsste have been disposed ¢n their land situated V7082621
Thildang and Hnahthial. This reulied in seversiy damaged of crops . RS
Sehnura
Co Lalianpuii Leite PP 66/ | 980 Duc 1» construetion of NH54, muck and wastc have besn disposed on her land which is nota 1T08.2001
Mob : 9366983728 proposed spoil bank without her conscol e
Lalbizgkthang= - Duz 10 construction of NHS4, heavy muck and waste have been disposed an his house siwe
{ 4 02
Mob : B119901560 Leite VCHP 307199 which make its difficull to construct his structure on his nmainiog land. 17.08 2021
Due ta construction of NH34. musk and waste have been dispased on her land which adversely
i - 17.08.2021
Leile VC P 3271999 affected hor crops. 08.20
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List of Complaints Reccived regarding haphazard muck disposal {immediate) - Surveyor’s Report

N
P4

( / Pass
; submitted at . . :
Name Village the time of Reason of Complaint Findings of Verification Team c\vl:twn Taken/
. . Action te be taken
Verification
Thishas been verified on site and surveyor's
He todped a complaint stating that he own :
" . 1394620 a qua .
Laldinenawia Pachuau Rawpui VCP 957200 | GOVt of Mizoram mining auarry permit, ;f,‘;f::‘:f;‘,’}",fé‘,i;““é‘; g auigmﬁ: Action to be taken
Renotity) r0 00272/14-114 of 2014 and 00272119 - {01 STSEE L TS R by BIPL,
204 of 2049, His prope Camp : Rawpui
quarry.
His complainl is that the contractor's are | This has been verified on site and surveyor's
C. Lalrokima Pangzaw PP 18 /2008 cutting his tand beyond ROW whichis | report state that contractor has cut the land | Action 10 be taken
Clo C. Rammawia E2a appeox. 00915 ha where he planted beyond ROW resulling to damage of byBIPL,
orange (YP) and temaon, additional assets. Camp : Rawpui
This has been verilied on site and surveyor's
Lalrimawia ] Pu Lalrimaswia lodged & complaint ta haveirepart states that his tand had been cul bevond] Action to be taken
3 {Renotify) Pangzav VCGrao0/15% spol verification at big site, ROW which resulting damage of additonal by BIFL,
assels.

Camp : Rawpui [
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ACTION TAnggT
DC L. NO.C.13016/3/2021-LRS{L}/NH-54 te/184 Lunglel, 30th luly 2021

: - LY
Name =X Chainage ‘ Reason of complaint Finding of Action Taken/ Action to'oe take
§ Verification Team
* . iana's land i5 identified from Km
- fied | 1- Pu Roliana's lan
| e e e 2204510 to K 220+516 (RHS).
Surveyor’s report states|2: This portion was handed over a3
His complaint is that Vaccant jand.
dumping of muck and that suck and waste ; e OW and
g wasic ndvorsel had been disposed on (3. The claimed portion is part of ROW an
Roliana R/o = Tooted I J:i his land which is not |required for development of the Highway.
Chana Xt | alfected hisland o\ ired for NH-54 |Location map attached,
Tlangnuam, Aizawl) % which lics ouiside q . ' ; ed
'é ROW and his tand is Thislandisnota |4, Rvenue Dment is requesl. o
poit not osed spoil proposed spail bank |verifiy the authenticity of the claim.
p::mk PO | and heavy dutnping of
' muck and wastc 15, The CALA is requested to acquire the
almost covered his | land on behalf of NHIDCL.
[and.
Pu F. Chawnghlula 1. Pu Chawnglula claimed his land from
loudged a complaint b2[}+260 10 220+273 (RHS)
stating thal his land 2, This portion was handed over as
g which was not This lias been veri fied | Vaccant land.
K acquired al the timc of]  onthesiteand |3, The claimed portion is part of ROW and
5 F.ChawnglutaC/o | 3 survey was covered | surveyor's report states |required for development of the Highway.
Lallawma A with muck and waste.] thathislandisa  |Location map attached.
E Dumping of muck and)  vacant land (13m {4, Rvenue Deponment is requested to
wasle damaged Ins along the road)  |verifiy the authenticily of the claim,
llms and crops, and 5.1f Pu Chawngluta is the real awner of
flso his quarry which the land than CALA is requested to
is Meir fivelihood, _l

ncquire the land on behnll of NHIDCL,

Page 1of 7
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ACTIO@QQEZNI REPORT

DCL NO.C.ISU16/2/2020-LRS{L)/NH-54, Lunglel, 16th Feb. 2021

262

L]
2 & | Compensation . sadi P P
SN Name —;—‘: Apm ount Reason of Complaint Findings ,‘;g::::n fication Action Taken /Action to be taken
1. Pu Lianvenga's land is situated from
232+425 1o 232+505 LHS.
2. We have verified on the site that the hill
This has been verified on [cutting is done within ROW..
His complaint is that duc { ihe site and Surveyor's (3. Due to heavy rain & loose formation of hill
o to heavy disposal of muck report slatcs that Pu  [continuous land slide is occuring in the
. = and waste beyond ROW Lianvenga's land which is [stretch.
9 Lianvenga 300839 . . .
g 3 (Right of Way) . his | beyond ROW (Right of [4. The continous land slide 7s causing hugs
additional assets was Way) slide down affected |irrcoverable loss to the highway and
damaged additional damage of  [contracior.

Irees and crops S. The neccssary protection works will be
done in this stretch oa priority basis, the
weather permits and his land becomes
stable,

1. Pu Laldyhawma's land is situated from
232+700 ta 232+780
This has verified on the |2. The land slide in the strech after completion
) laint is that d site and Surveyor's  |of earth cutting works is an act of God.
Ilis complaint is that due 1t states that Pu i
© to cutting of land on his Lnlrgt?;:awn?a?:la:d which 3. The continuous land slide du.e to heavy rain
10 Lalduhawma S 110768 sile affcctadf hefwy is beyond ROW (Right of||® damageing the road and causing huge
m landslides, which is half Way) slide down affected irrecoverable loss to the contractor,
part of his land additional damage of 4. we have noted the strcl?h. :
trees and crops 5. The necessary protection works will be
done in this stretch on priority basis, the
weather permits and his land becomes
'Y stable.
(\ -
/Z.mh

Page: bof B
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MIZORAM POLLUTION CONTROL BOARD
No.H.88088/Poltn./50 (102)/2023-MPCB/376 : Dated Aizawl, the 21" September, 2023

To,

The Deputy Secretary to the Govt. of Mizoram,
Environment, Forests & Climate Change Department,

Subject: Interlocutory Application dt. 11.09.2023 in OA No. 26/2023- Pi Vanramchhuangi-
vrs-Uol & Ors. -reg.

Ref: Your letter No. C.18014/379/2023-FST dt. 21.09.2023

Madam,

With reference to your letter No. on the subject cited above, I am submitting herewith

comments for further necessary action.

Yours faithfully,

Enclo: As above. F—— 'u.m.-g
(C.LALDUHAWMA)
Member Secretary,
Mizoram Pollution Control Board

Mizoram New Capital Complex (MINECO),
(- n Thlanmual Road, Khatla, Aizawl, Mizoram — 796001, Phone: 0389-2336591
Umfw website: www.mpcb.mizoram.gov.in email: mpcb@mizoram.gov.in
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CLARIFICATIONS FOR IMPOSING ENVIRONMENTAL COMPENSATION ON NHIDCL
DUE TO ENVIRONMENTAL DAMAGES CAUSED BY ROAD WIDENING PROJECTS IN
MIZORAM UNDERTAKEN BY HNIDCL

REFERENCE: IA No. 46/2023/EZ in OA No.26/2023/EZ

1. The environmental violations and associated environmental damages due to haphazard,
irregular and unauthorized dumping of muck due to road widening projects of NHIDCL in
Mizoram is clearly identified and well established, not only in respect of NH-54 between km
431/00 to km 562/00, but in respect of NH-54 (Aizawl to Tuipang: 65 km-380 km), NH-06
(Seling to Zokhawthar), NH-302 (Lunglei to Tlabung) as well as NH-102B (Keifang to
Manipur). This is evidenced by a series of issues and incidents occurred, followed by
complaints with supporting proofs against the sufferings and environmental damages due to
haphazard muck disposal by NHIDCL, as reported from various sections of the society across
the state. Such complaints have been repeatedly lodged to the District administrations,
Environment, Forests and Climate Change Department, Mizoram Pollution Control Board,
Local authorities and other concerned Agencies. Some of the copies of the complaints

alongwith photographs showing environmental damages is enclosed at Annexure-I

Needless to dwell further upon it as the observations and findings of the Committee
constituted as per the direction of the Hon’ble NGT under OA.23/2023, as highlighted in the
Report of the Committee following the site inspection on 25" August 2023 clearly confirm the
said violations by NHIDCL such as, irregular dumping of muck, violation of Forest Act,
absence/non-compliance of EMP.

Copy of the recommendations of the said Report was furnished to NHIDCL by
Environment, Forests & Climate Change Department, Govt. of Mizoram vide letter No.
C.18014/379/2023-FST/Pt. dated 08.09.2023 and copy of the full Report was again
submitted to NHIDCL by Mizoram Pollution Control Board vide letter No.
H.88088/Poltn/50(102)/2023-MPCB/306 dt. 12.09.2023. Copy of the letter forwarding the

report is at Annexure-II.

2. Right from the start, NHIDCL had been made well aware of the fact that their road widening

projects are violating the environmental norms causing environmental hazards through a
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number of correspondences from the State Govt. and other concerned local authorities and
interactive discussions with NHIDCL and other concerned authorities added with public
outcries and protests. Lack or less of positive response from NHIDCL even led to issue of
order for temporary stoppage of work in some sections by concerned DFO, instruction issued
by DCCF, Lai Autonomous District Council, Lawngtlai and that of show cause notice from
State Pollution Control Board.

Copies of letters issued to NHIDCL is enclosed at Annexure-III.

With the continued violation of the environmental norms by NHIDCL and realizing the need
for proper management and monitoring, the State Govt. finally constituted Monitoring
Committees at the State Level vide letter No. G.20015/29/2020-FST/Pt.II dated 15.07.2022
and District Level vide letter No. G.20015/2/2021-FST/Pt.I dated 10.06.2022to to monitor
and address environmental issues arising from development projects undertaken by
NHIDCL in the state of Mizoram.

Copy of Notification for constituting the committees is enclosed at Annexure-IV.

District Monitoring Committees conducted site inspections within their respective district
followed by review meetings in the presence of representatives of NHIDCL and their EPC
Contractors. It was commonly observed by the District Monitoring Committees that severe
violation of environmental laws occurred; only few of the current NHIDCL muck disposal
sites are approved or in the knowledge of the District administration, that too without
adequate protection measures. Large quantities of mucks are dumped outside designated
sites. Even the locations of some of the existing designated dumping sites are not appropriate
and most of them have no retaining walls causing mucks to heavily enter rivers/streams
below causing environmental degradation, water pollution and loss of crops.

Copy of the inspection reports/action taken report of the District Monitoring

Committees at Annexure-V.

State Level Monitoring Committee conducted a review meeting on 25.07.2022 in the Chief
Minister’s Conference Hall to review on the status reports of District Monitoring
Committees on the environmental issues and followed up actions taken in respect of

NHIDCL projects.
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As reported by the District Monitoring Committees, retaining walls for holding the
earth spoils were not found at several places and a few dumping sites were observed but
without signage. Earth spoils were found dumped haphazardly at several places. In some
places, excavated soil were found dumped near bank of the river, which has affected the
water flow. The dumped soil needs to be removed immediately maintaining the natural flow
of high quality water in the river. Irregular muck disposal was observed. Adverse effect of
the dumped soil on wet rice cultivation near the bank of the river was also observed.

Accordingly, the meeting instructed NHIDCL to take up necessary actions in
consultation with the District Level Monitoring Committees to address the damages caused
to the environment due to irregular muck disposal and other activities within a period of two
months.

Further, the meeting decided that the environmental compensation be assessed
due to the loss caused to the environment because of irregular muck disposal and other
activities for recovery from the polluters and the amount so recovered be utilized for
rejuvenation of the ecosystem.

In the following meeting of the State Level Monitoring Committee, held on
21.12.2023, NHIDCL gave detailed presentation on corrective measures undertaken by them
in different sections of the road being constructed by them to address muck dumping, control
of muck rolling down hills and so on. The presentation, however, was met with critical
observations by various members of the committee stating about the continued violations
and environmental damages caused by the works of NHIDCL.

Copy of the meeting minutes at Annexure-VIL.

The Hon’ble NGT order in the matter of Original Application No.1038 of 2018 (New Item
published in “The Asian Age” authored by Sanjay Kaw Titled “CPCB to rank industrial
units on pollution levels”, dated 13.02.2018 at para no.11 stated that:

‘Needless to say that it will be open to the SPCBs/Committees and CPCB to take coercive
measures including recovery of compensation for the damage to the environment on
‘Polluter Pays’’ principle as well as also to direct taking of such precautionary measures
as may be necessary on the basis of ‘Precautionary Principle’.

Further, the Hon’ble Tribunal in order dated 10.07.2019 in para no.13 further stated
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“Tribunal is under a duty to direct the statutory regulators to perform their functions
and take steps forthwith for stopping polluting activities, initiating prosecutions against
the polluters and assessing and recovering compensation from such identified polluters
at least for five years which is the period specified under Section 15(3) of the National
Green Tribunal Act, 2010 ”’

In view of the above orders and in compliance of the decision taken by the meeting
of the State Level Monitoring Committee held on 25.07.2022, Mizoram Pollution Control
Board in consultation with the District Level Monitoring Committees has taken step for
assessing the Environmental Compensation following the Environmental Compensation
Regime approved by the Hon’ble NGT in its Order dated 19.02.2019 in O.A No. 593/2017
in the matter of Paryavaran Suraksha Samiti & Anr. Versus union of India & Ors.

The assessment is based on period of violation as per the report of District level
monitoring committee submitted by Aizawl, Lunglei, Serchhip and Siaha Districts.

Report of the Assessment of the Environmental Compensation alongwith the above
said Reports of the District Level Monitoring Committees on period of violation are at

Annexure-VII.

The Hon’ble NGT order in the matter of Original Application No.26/2023/EZ- Pi
Vanramchhuangi vrs. Uol&Ors dated 11.08.2023 has questioned on the actions taken for

the recovery of the assessed Environmental Compensation to the extent of

Rs.5,90,70,000/- from HNIDCL and has also directed for filing of the Committee Report.

The Committee constituted in compliance of the Hon’ble NGT in the matter of Original
Application No.26/2023/EZ, headed by Principal Chief Conservator of Forests, Mizoram
conducted site inspection on 25.08.2023 in presence of the committee members and

representatives from NHIDCL and concerned EPC Contractors.

The Report of the Committee indicated that the inspecting team has observed
violation of environmental norms and damages to the environment caused by the on-going
road widening projects of NHIDCL due to improper dumping of muck, absence of
designated/approved spoil banks with no or inadequate protective measures. The

Committee further recommended for stringent monitoring mechanism to take corrective
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steps, formulate comprehensive mitigation plan and paying of Environmental
Compensation by the NHIDCL for the damage caused by them to the environment and
Penal action against NHIDCL.

The Report of the Committee was already filed to the Hon’ble NGT.

Consequent to all the prevailing issues stated above and with the final instruction received
from the State Govt. vide letter No. C.18014/379/2023-FST dt. 01.09.2023 for immediate
action, Mizoram Pollution Control Board has eventually imposed the Environmental
Compensation to NHIDCL vide letter No. H.88088/Poltn./50(102)/2023-MPCB dt.
04.09.2023 directing the NHIDCL to deposit the amount to the account of Mizoram
Pollution Control Board.

Copy of the imposition of Environmental Compensation is at Annexure-VIII

The Environmental Compensation Assessment was made for the whole projects of
NHIDCL following the recommendations of the State Level Monitoring Committee as
monitoring and addressing of environmental issues arising from the said road projects is
undertaken by the State level Monitoring Committee for the whole project of NHIDCL
in the state of Mizoram, not just a part of it. Ultimately, assessment of the Environmental
Compensation was made based on the reports of period of violations reported by
concerned District Forests Officers and Member Secretaries of the District Monitoring
Committees. The assessment report, therefore, is not limited to NH-54 but includes other

National Highways undertaken by NHIDCL for its road widening project in the state.

In view of the above submission, it is reaffirmed hereby that the imposition of the
Environmental Compensation is inevitable to the eyes of the law and therefore, the order

stands with no reason for withdrawal or cancellation.



3329

584



3330

585



3331

586



3332

587



3333

588



3334

589



3335

590



3336

591



3337

592



3338

593



3339

594



3340

595



3341

596



3342

597



3343

598



3344

599



3345

600



3346

601



3347

602



3348

603



3349

604



3350

605



3351

606



3352

607



3353

608



3354

609



3355

610



3356

611



3357

612



3358

613



3359

614



3360

615



3361

616



3362

617



3363

618



3364

619



3365

620



3366

621



3367

622



3368

623



3369

624



3370

625



3371

626



3372

627



3373

628



3374

629



3375

630



3376

631



3377

632



3378

633



3379

634



3380

635



3381

636



3382

637



3383

638



3384

639



3385

640



3386

641



3387

642



3388

643



3389 6 4 4



3390

645



3391

646



3392

647



3393

648



3394

649



3395 650



3396

651



3397

652



3398 _

(@Hdo Grpket dnap



3399

654



3400

655



3401

656



3402

657



3403

658



3404

659



3405

660



- . /’r{g.\! fjc
oo g
3406 ' ¢

- FROFORMA FOR MONITORING OF UPGRADATION OF NH 54 fopto Seling]
ether [ AnyselEf | prasence of

Avaitabilityof

; Interval :
desian: o1 signageof | M Chai Pravision of | Stabifization/ | Damages caused to
Slno $£::$;pml designated | {di Istanc_E} u: di::;::;:; protecting wait! reclamation | private properties due mearsnl::;f"—‘ L"‘bc_m ca::s;: Remark
chai spoil hank of spoil d Co at designated | plan of spoil | ta indiscriminaternuck da . within For
ainage ) bank urRping site N I ! private aved
provided ) spoil bank ! bank disposal property '
weids .
Yes, Gabion  |&creepers .
1] 1546 : wall gnd Ia!readv wover (Nodamagebesides  lyps { asthey
+6U was closed Breastwml!  |thearea the dumping area clalmed]
_'|r Dumping area was !
' [ completely damage f
v ; besides that the {
Plan Is there  [stream below was ' -
’ Gablon wall  Thut no work bs |completely filed by ) E
2118+110 no constrocting  ‘denescfar  [dumping -da- .-—‘
Gatign wall T 4_!»__—__—_1\ ] J
3118+700 no constrocting -do- -do- L ~do- -
4| 20+620 N b ] K Eastablised
r Dumping area was
| - ’ completely damage
besides that the i : |
! stream below was |
- completely filled by '
dumping, they )
atfected Tuirkal river i J
5 lho [ 214300 lno structure | do- directiy J -do- [ |

. {=C. LiANFUAL a)
Assistanl Conservator np fores!
Aizawl Foras Diryion
Lizaw) - Mizoram




3407

662



D | ) G
3408
663

. T ]
.,ﬂr//"r'
The prEVIDUS
Dumping site was . GE wall was
completely damaga nat engugh
. and there are overflow] and New GE
af the spoils which ’ : wall Is
Gabion wall affects the stream .
11]28+200 no {constructed -de- helow —do- be— constructing |
. : Dumping site was
: . completely damage :
and there are overflow|.
| of the spolls which
: afferts the stream
12 281820 no structure below ugg________ MMK
\ . Gzhion wall Dumyping site was
13 J ___j3L00 constructed ~do- completely damaga | -do- D
- Emergency
' The damage Is not dumping
: Gabion wall much as site is only for{ - ’ because
14 J 324400 constructed | -do- landslide -do- ofLandslide
Oumgping sitewas The previols
- ’ completely damage B wall was
and there are overtlow net enguph
|
[

P LIANZUALA
Acigtan) Conservator of}F oresy l

mzp!wF_Fores! Divisinn
Aizaint: Mizaram

af the spoils which and New GB
. Gabian wali affects the stream wall s
15(324100  |om ) constructed | -do- below N constructing
. 1
1
I



3409

664



3410

665



3411

666



3412

667



3413

668



3414

669



3415

670



3416

671



3417

672



3418

673



3419

674

674



3420

675
675



3421

676



3422

677



—

S 678~
MIZORAM POLLUTION CONTROL BOARD
No.H.88088/Poltn./50(102)/2023-MPCB/ : Dated Aizawl, the 4" September, 2023
ORDER

IMPOSITION OF ENVIRONMENTAL COMPENSATION CHARGE AGAINST NATIONAL
HIGHWAYS AND INFRASTRUCTURE DEVELOPMENT CORPORATION LIMITED
(NHIDCL) FOR VIOLATION OF ENVIRONMENTAL NORMS
WHEREAS, the Hon’ble National Green Tribunal, NGT, Eastern Zone, Kolkata Bench in its order
dated 17.03.2023 & 11.08.2023 in O.A 26/2023/EZ in the matter of Vanramchhuangi versus Union

of India and others has issued following directions to the State Government:

01. To constitute Committee under the chairmanship of PCCF, Mizoram, Integrated Regional
Office of MOEF&CC, Shillong, Mizoram Pollution Control Board, State Wildlife Warden and
concerned DMs of the respected Districts of Mizoram. The Committee shall undertake site
visit and submit Committee Report on affidavit.

02. To recover Environmental Compensation to the extent of Rs.5,90,70,000/- (Rupees Five
Crore Ninety Lakh Seventy Thousand only) from NHIDCL for violation of environmental
rules relating to dumping of muck and other violations.

03. To take legal actions against the Officers of the NHIDCL responsible for the violation of the
Environmental Rules.

04. Chief Secretary, Govt. of Mizoram is directed to file his personal affidavit in the above regard
by next date of listing, that is, 13.09.2023.

AND WHEREAS, in compliance of the above stated directions of the Hon’ble National Green
Tribunal(NGT), Eastern Zone, Kolkata Bench, contained in its order dated 17.03.2023, Govt. of
Mizoram has constituted the Committee vide Notification No.C.18014/379/2023-FST dt. 18.08.2023

comprising of the following members:

Chairman - Principal Chief Conservator of Forests, Mizoram
Members -Representative of Integrated Regional Office, MoEF&CC, Shillong
- Chief Wildlife Warden, Mizoram
-Deputy Commissioner/District Magistrate, Lunglei District with respect to
area falling under Lunglei District
- Deputy Commissionet/District Magistrate, Lawngtlai District with respect to
area falling under Lawngtlai District
-Deputy Commissioner/District Magistrate, Siaha District with respect to area
falling under Siaha District
Member Secretary - Member Secretary, Mizoram Pollution Control Board, Aizawl

Contd./-
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2-
AND WHEREAS, the Committee constituted above, as per the order of the Hon’ble National Green
Tribunal(NGT), Eastern Zone, Kolkata Bench dated 17.03.2023, has carried out inspection of the
muck disposal sites and the works going on along the NH-54 in Mizoram between Km 431/00 to Km
562/00 on 25™ August 2023 where NHIDCL has been undertaking road widening project.

AND WHEREAS, the Hon’ble National Green Tribunal(NGT), Eastern Zone, Kolkata Bench in its
order dated 17.03.2023 directed the State Government to recover Environmental Compensation to
the extent of Rs.5,90,70,000/- (Rupees Five Crore Ninety Lakh Seventy Thousand only) from

NHIDCL for violation of environmental rules relating to dumping of muck and other violations.

AND WHEREAS, the State Government has directed Mizoram Pollution Control Board, vide letter
No.C.18014/379/2023/FST dated 01.09.2023 to take immediate actions for recovery of the

Environmental Compensation in compliance to the above stated Hon’ble NGT order.

NOW THEREFORE, in compliance of the order of the Hon’ble National Green Tribunal(NGT),
Eastern Zone, Kolkata Bench dated 11.08.2023 and following the direction of the Govt. of Mizoram,
the National Highways and Infrastructure Development Corporation (NHIDCL) is hereby imposed
Environmental Compensation to the extent of Rs. Rs.5,90,70,000/- (Rupees Five Crore Ninety Lakh
Seventy Thousand only). The amount is to be deposited in the form of Bank Draft, in favour of the
Member Secretary, Mizoram Pollution Control Board and payable at the State Bank of India, Zodin

Branch, Aizawl within a period of one week from the date of issue of this order without fail.
This issues with the approval of the Competent Authority.

Sd/-C.LALDUHAWMA
Member Secretary

Memo No.H.88088/Poltn./50(102)/2023-MPCB/ : Dated Aizawl, the 4™ September, 2023
To,
The Executive Director,
M/s. National Highways and Infrastructure Development Corporation (NHIDCL)
Tuikhuahtlang, Aizawl, Mizoram

Email: ro-mizoram@nhidcl.com

Contd./-
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Copy to:

1. The P.P.S to the Chief Secretary, Govt. of Mizoram for kind information of the Chief
Secretary.

2. The Principal Secretary, Environment, Forests and Climate Change, Government of
Mizoram, for kind information.

3. The PCCF, Environment, Forests and Climate Change, Government of Mizoram, for kind
information.

4. The Regional Director, RDNE, Central Pollution Control Board, TUMSIR, Shillong, for
kind information.

5. The Deputy Commissioners of all Districts, Mizoram, for kind information.

6. The Superintendent of Police, Aizawl, for kind information.

7. Office Copy.

~— UYbwe
(C.LALDUHAWMA)
Member Secretary
Mizoram Pollution Control Board

Mizoram New Capital Complex (MINECO),
_ P Thlanmual Road, Khatla, Aizawl, Mizoram — 796001, Phone: 0389-2336591
VL“&@Z’ website: www.mpcb.mizoram.gov.in email: mpcb@mizoram.gov.in
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